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CENJ'RAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BE!CH, ALLAHABAD. 

(Open Ce\Ut) 

Allaha8ad this the l'th day •f AUfUst, 210•. 

ori9inal Applicati•n N•. I'S ef 201•. 

Hen'8le Mr. Justice S.R. Si~h, Vice-Chairman. 
H•n'9le Mr. s.c. Chaube, Member- A. 

Y~esh Chandra Yadav S/• Sri Babban Yadav 

R/e Turkrnanpur, Distt. Gerakhpur • 

•••••••• Applicant 

ceunsel f•r the applicant :- Sri B. Tewari 

VERSUS 

1. Uni•n •f India threugh the General Manager, 

N.E. Railway, oerakhpur. 

2. Chief Persennel Officer, N.E. Railway, 
Gerakhpur. 

3. Deputy centreller ef steres (Depot), 

N.E. Railway, Gerakhpur. 

4. Assistant Persennel Officer (oepet), ., 
N.E. Railway Press, G•rakhpu.r. 

•••••••••• Respendents 

· ceunsel fer the respondents :- Sri K.P. Singh 

0 RD ER - - - - ... 
By Hen'»le Mr. Justice S.R. Singh, VC. 

The appli04lnt herein seeks issuance •£ a directien 

te the respendents t• !ive him premeti•nal benefit in 
the scale ef Rs. 1601-26il w.e.f 11.13.1,,3. Arrears ef 

pily ;/increments and •tl1er allewances permissi\tle 

under law have alse aeen prayed fer after setting aside 

the impugned •rders dated o•.11.2011 and ee.11.1''' 
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issued »y the Assistnilt Persennel Officer (Depet), NE 

Railway. Gerakhpur. The applicatien. as per effice report, is 
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hilhly ltelatecl and c:eunael fer the applicant. baa £'11• 

an applicatien seekinw cendenatien ef dela7. It ha• 

aeen sullmitte• lly the ceunsel fer the applicant that 

the explanatien 9iven in the affidavit file• in 

suppert ef the delay cendenatien applicatien is 

sufficient and the TrilDunal eutht net te dismiss the 

O.A as .-rred by time. The respendents• ceunsel en the 

ether hand has sullmitted that earlier alee the applicant 

had instituted the o.A Ne. 1311/12 which was dismissed 

as llarre• ay lirnitatien vide erder dated 2,.t2.2114. 

The cepy ef the erder dated 2i.12.2114 has aeen annexed 

as annexure- 15. 
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2. In eur epinien, the present O.A is net maintainaale 

9eing ltarred DY princiFle ef censtructive res-jwlicata. 

Mere fact that earlier the o.A was dismissed as barreil 

ay time due t• 

cendenatie n ef 
~ 'h.t) ~ 

the reasen thilt ne applicatien fer 
ct--: \\..-- 4\:..--"4- \..-

delay was filed 1M ~ lty it LW&:s • \.t.--

• greund te c• ndene the delay in the 
i..; 

pre sent ca se • 

The judgment& in Bharti Ray Chaudhary vs. u.o.I " •rs. 

1974 sec (L&S) 73 and Hira Lill Yadav vs. u.o.I & ors 

ATR 1'87 (1) CTA 421 relied en lty the learned ceunael 

fer the applicant have ne applicatien te the facts ef 

the present case. 

3. Accerdingly the O.A is dismissed as ltarred by 

principle •f censtructive res-judicata. Ne cests. 

Memiier- A. Vice-Cha rma.n. 

/Anand/ 
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